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ORDER

PER I.C. SUDHIR: JUDICIAL MEMBER
At the time of hearing the appeal, the learned counsel for the assessee-

appellant moved an application for withdrawal the appeal as in the

meanwhile the competent authority of India and UK have already reached to

a resolution and the Assessing Officer has also given effect to the said

resolution vide order dated 7.4.2015.

2. The Learned CIT(DR) did not show any objection to the above

request.
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3. In view of the above request, the appeal is dismissed as withdrawn.

Order pronounced in the open court on 05.04.2016

Sd/- Sd/-
( L.P. SAHU ) ( I.C. UDHIR )

ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 05/04/2016
Mohan Lal
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